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RESOLUTION RE NATIONALISA- |
TION OF MANGANESE INDUSTRY

Surr RATANLAL KISHORILAL
MALVIYA (Madhya Pradesh): Sir,
I move the following Resolution:

“This House is of opinion that the
manganese industry should be
nationalised.”

The object of my Resolution is to
bring before this House the conditions
prevailing in the manganese industry
and the condition of the 75,000 work-
ers who are engaged in this industry

[RAJYA SABHA]

throughout the country and other
factors which are playing their part
which bring us to the irresistible con-
clusion that the remedy for the ills of
this industry and the labour engaged
in it is the nationalisation of this
industry.

Sir, I will give a brief survey of the
industry in support of what I have to
establish here. Sir, this industry is
about 50 years old, having been start-
ed in the year 1900, and up to the
year 1932, India was producing on an
average, 40 per cent of the world’s
produce of manganese, and up to that
time she was holding the monopoly in
the world trade in manganese. Later
on, this pattern changed with the
entrance of Russia into the market and
in the year 1951-52, India produced
only 23 per cent of the world’s pro-
duction. The Gold Coast produced
16 per cent, the Union of South Africa
12 per cent, Cuba 3 per cent and the
rest of the world, including Russia, 43
per cent.

So far as our country is concerned,
we have been going on increasing our
production of manganese. For the
period 1929 to 1933, our average pro-
duction has been 5,59,000 tons; for
19391943, it was 7,72,000 tons, for
1952 it was 12,92,000 tons and for 1953
it was 14,63,000 tons. And most of
this production, over 90 per cent of it,
has been exported by us. The figures
available to us show that in the year
1950, we have consumed only 69,000
tons of our manganese and that is not

even 10 per cent of our production.
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We have consumed only 6 or 7 per
cent of it and all the rest has been
exported—to America, England, West
Germany, Japan, France and other
countries.

Sir, this industry is controlled pri-
marily by foreigners and there has
lately been a mushroom growth of
small producers because the industry
afforded very good prospects of profits,
manganese being available almost on
the surface or after quarrying only for
a small depth. The result has been
that this easy beneficiation of manga-
nese has produced many producers
which is the cause of all the troubles
in this industry and the deplorable
condition of the labour engaged in it.
I will just give a few reliable figures
from the Report of the Madhya Pra-
desh Government published in the
year 1950 in which the prices and the
wages for that year and the nearabout
period are given. The price at that
time was, of course, Rs. 50/- a ton
and the labour cost including tools
and administration cost was not more
than Rs, 4/4/-. The freight to ports
was Rs. 10/8/- and other charges at
the port came to about Rs. 1/13/-
Thus, Rs, 16/- and odd was
the price at the port whereas
they were getting Rs. 50/- or so per
ton for this produce. That brought to
them more than 300 per cent profit.
Naturally this created very small pro-
ducers who cared only for profits.
They never cared either for the min-
ing conditions, the geological condi-
tions or for the conditions of labour.
The result has been that the exploita~
tion, despite the warnings of the
Government, has not been on proper
lines and labour has been the worst
sufferer in this. Unfortunately labour
was mostly unorganised. Organised
labour in other industries like coal,
etc., could draw the attention of the
Government and as far back as 1946~
47 could secure for themselves wages,
bonuses, welfare funds, etc. But this
labour has not been able to do that.
The wages that have been given to
them now by private agreement, of
course, in the presence of the Govern-
ment, are very low. I know of
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Madhya Pradesh only where an agree-
ment has been arrived at and the
wages have been fixed for males at
Rs. 1/2 and for females at Re, 0/14
per day. This is the lowest in com-
parison to the other industries. I will
just give you the comparative figures.
All told, a manganese mine worker in
Madhya Pradesh was getting Rs. 1/5

per day; a coal worker was getting
Rs, 2/12 per day; a worker in the
gold mine in Mysore was geiting

Rs. 2/5 per day; a cotton textile work-
er in Nagpur Rs. 2/10 per day; an iron
and steel worker in Bihar was getting
Rs. 2/10 per day. A cement warker
was getting Rs. 2/3 per day.

Thus, it will be seen that the man-
ganese worker has been the worst
sufferer. It is gratifying to note that
the case of the manganese mine
worker has also been referred tc the
Tribunal and something may coms out
of it.

My objective today is not to get
increased wages for the workers; my
objective is to show that the industry
is making huge profits, unimagirable
profits and that it deserves the atten-
tion of the country. Something has
got to be done to see that not only
the worker gains but also the society
gains and the industry prospers.

I have got information about two
English companies which are working
manganese mines in this country. One
is what is popularly called the
C.P.M.O,, Central Provinces Manganese
Ore Co., Ltd. This company has been
working almost from the beginaing
with a capital of 10 lakhs of rupees
only. The surprise is that this com-
pany is registered in England and its
capital is also in pounds sterling. It
is not in rupees. Another company is
the Shivrajpur Syndicate, Ltd.,, of
which the Managing Agents are
Killick Industries, Ltd., Bombay. This
company started with a capital of
Rs, 5,25,000 and the paid up capital in

1952-53 was only seven lakhs of
rupees. I am quoting these figures
from the Investor’s Year Book by

}
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Kothari, 1952. If you look into the
profits you will find that in 1953, the
C.P.M.O. gave a dividend of 50 per
cent; it declared five lakhs of rupees
as dividend. The other company,
namely, the Shivrajpur Syndicate, Ltd.,
gave a dividend of 50 per cent. A
sum of Rs. 3,49,850 was declared as
dividend and the company appropriat-
ed for itself an amount of Rs. 4,50,380
as the managing agency commission.
This is the rate of profit figure which
we get relating to these companies.
Of course, these companies are doing
something for the workers; they have
got a little housing; they have got
recreational facilities, some hospitals,
schools and so on are provided by
these companies,

I have said, Sir, that a worker, at
any rate today, is not getting more
than Rs. 5/- per ton as wages. Taking
all other expenditure, by no stretch
of imagination can the cost per ton of
manganese go beyond Rs. 40. The
price of manganese today is something
different. It is not the price of 1948
which was Rs. 50/- per ton. Now it
runs into hundreds. It must be about
Rs. 240/- per ton for first class man-
ganese. I will give you the figures for
the crisis period. In 1954 the crisis
overtook the manganese industry and
hundreds of small manganese mines
were closed. The prices ruling then
were as follows: I quote these figures
from the Government reports. They
are weekly reports and it will take a
long time for me to read all those. I
shall only give the average prices.
During January it was Rs. 198/6/2; in
February it was Rs. 176/1; in March it
was Rs. 182/-; in April it was Rs. 181/-;
in May it was Rs. 153/14/11; in June
it was Rs. 190/15 and in July it was
Rs. 175/-. These are the available
figures. It may be taken for granted,
Sir, that the prices might have gone a
little higher now,

But certainly there was no reason
for them to close down the mines.
The only thing due to which thesa
mines were closed was that they want-
ed to sell in the market their low-
grade material at a very high price
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[Shr1 Ratanlal Kishorilal Malviya.]
w1ich was not acceptable to the for-
eign market. This was the only
reason why all these mines were
closed down during the crisis of 1954,
and these manganese mine-owners
laid off thousands of workers during
that crisiS Only in Madhya Pradesh
about 25 to 27 thousand workers were
laid off At that time the Industrial
Disputes (Amendment) Act was in
force and the employers were bound
to pay to these workers the lay-off
relief waich was available to the
worker on the expiry of one year’s
service only. These employers played
a mischief on all the old workers who
were working with them from a long
time, for 5 years, 6 years, 10 years and
15 years and they were all made
temporary. They were recruited
afresh and after 11} months they are
renewed now so that none of the
workers comes on the permanent list.
This 1s the tragedy of the worker who
1s working day and night 1 manga-
nese mines and this is the behaviour
of the employer. The profit is only
imaginable I cannot give an accuraie
calculation of the profits of the man-
ganese mine-owners. If I give the
figures the House may not believe
them but certainly they are unbeliev-
ably profitable. The profit is astound-
ing which they are getting. 1 draw
the attention of the Government to
this factor This 1s a factor which 1s
very important for the consideration
of the Government. Are you going to
allow such huge profits and allow the
workers to live 1n such wretched con-
ditions m an industry which does not
require much capital, the produce of
which you get at the surface without
much effort and where labour is easily
available. Women also work there
and there 1s no legal obstruction
because 1t 1s on the surface, So every-
body can work. Da you allow these
workers to be laid off like this as I
have just suggested, Sir, and not take
any step to give them relief?

O¥é ‘more point I want to stress
with regard to foreign firms. The
foreign firms did not retrench people.
There was one factor which may
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kindly be noted down. It 1s this. The
company is registered in a foreign
country. They have got thewr own
other firms. What the constitution
and the nature of those firms there 1s
I am not able to tell. But the infor-
mation is that when the rate of man-
ganese 1 this country was more than
Rs. 200/- —and it was for years going
on at this rate—it was bemng sold to
that firm in that country on a long
future contract basis at a very low
price of Rs. 140/- or Rs. 150/-. So,
no doubt they saved at the time of
crisis. The labour was not retrenched
by them but then 1t is worth noting
as to where these profits went. The
country has suffered defimtely m
income-tax and otherwise also and it
deserves the attention of the Govern-
ment and the Government should
make thorough scrutiny of these for~
elgn firms and may deal with this
point which I have just raised in the
way 1 which they would like to do
it. They say that there was a crisis.
Of course, there was a temporary
crisis—according to me 1t was not—
but I may accept for the time being
that there was a crisis. Deputations
were sent to the Government. The
Government came to their rescue.
They abolished the export duty alto-
gether. They also reduced the railway
freight inside the country. The crisis
has passed long ago. What about the
export duty now? What about the
railway freight now? The concessions
are stll continuing. They won’t pay
anything to the workers out of the
saving made out of these concessions.
It 1s all going to their safes.

So this point is also one of the
factors which has driven me to the
conclusion that these profits had not
#one to 1mprove even the living con-
dition of the labourer. I have myself
visited many of the manganese mines
in Madhya Pradesh and a few mines
in Orissa, and have seen the living
conditions there. As the foreign dele-
gation which visited some of the mines
has said, the houses are not fit even
for pigs In a small hut made of
bamboo or of some leaves how many
of the workers are living! No care is
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taken of the labour, no hospitalisation,
no recreation, and of course trey
don’t get proper wages. That I heve
already said It 1s not for me n thus
House to argue on that issue because
it 1s already before the tribunal. S> I
don’t argue on the point of wages, but
the appalling conditions of the labcur
and the profits of the industry definiie-
ly remind us of our own duty. We
have declared ourselves a welfare
State We have now as our ideal a
socialistic pattern of society. We have
also got now several Constitutional

amendments, We are also taking
authorty to take over some of the
industries, if necessary. This 1s an

industry which is out and out depend-
g upon export. Only 6 to7 per cent.
of the produce is consumed 1n our
country and the rest, over 90 per cent,
is being exported and in that export
by private owners slur has been
brought to our country. I may just
cite an 1nstance.

Mr DEPUTY CHAIRMAN: Please
be brief

Surt RATANLAL  KISHORILAL
MALVIYA: I will try to be brief. It
was an incident of last year. I do not
know the name of the proprietor. I
tried 1o know but I could not get that
mformation, but this 1s a fact that onhe
shipment of manganese was returned
by Canada and our country suffered
a lot mn reputation Are we going o
allow people to sully our reputation
like this? When an industry or pro-
duce is wholly dependent upon export,
should we not take notice of this
industry and try to nationalise it?

Now, one more point and it is this,
A ferro-manganese plant is being ins-
talled now by one of the foreign
private concerns. The idea has been
given by the Government of India ard
research 1s being carried out by the
Government 1n Jamshedpur. The point
is, why should not the Government
work 1t out themselves? To start with
I would suggest that these smaller
mines may be taken over as early as
possible. They must be nationalised.
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So far as the bigger concerns are con-
cerned, I would request the Govern-
ment to make a thorough enquiry with
regard to their constitution, with
regard to theiwr profits and with regard
to thewr relationship and connections
with foreign countries and foreign
markets, to study the situation and
take all necessary steps. I am sorry
I have not been able to put forth all
the facts which I have collected but
as the time 1s s1ort, I cannot help 1t.
I will therefore agamn request the hon
Minister to see that necessary enguir-
1es are made with regard to this indus~
try, especially with regard to foreign
capital and with regard to the dealings
of foreign concerns By nationalising
this industry, the Government will be
able to protect the rights of the
workers, the Government will be able
to save tne reputation of the country
so far as export 1s concerned; the
Government will be ab’e to establish
this industry on a sound footing the
Government will be able to earn more
foreign exchange; the Government will
be able to produce more and meet
foreign competition 1n a better way.
I think the only way 1s nationalisation
of this industry and I request the hon.
Mmister to consider it. With these
words, I move my Resolution.

Mr DEPUTY CHAIRMAN: Reso-
lution moved.

“That thus House 15 of opimon

that the manganese mndustry should
be nationahised.”

Sert S MAHANTY (Orissa): Mr.
Deputy Charrman, I rise to lend my
support to the Resolution moved by
my friend, Mr Malviya But I do not
support the Resolution on the ground
that the manganese industry is fetch-
ing huge profits and therefore the
State should nationalise it, nor on the
ground that the labourers engaged in
the industry, do not get a fair deal.
They are no doubt two very import-
ant reasons in themselves but my
support to this Resolution emerges
from a more fundamental reasor,ﬁ and
1t is this: no other country in the
world except the U.S.S.R. possesses
manganese deposits to the extent as
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[Shri S. Mahanty.]

India possesses. If we refer to the
many authoritative publications issu-
ed by the Government as to the
manner in which these huge deposits
of manganese are being exploited
which has got a tremendous industrial
value so far as the Steel industry is
concerned, then I am sure there will
be no manner of doubt left in this
House that this manganese industry
should be nationalised forthwith,

If we refer to the recommendations
of the first Five Year Plan, with all
humility and with all respect to the
hon. the Minister for Natural Resources
and Scientific Research, I must say
that the Government have not paid
any attention to the recommendations
of the first Five Year Plan so far as
the manganese industry is concerned.
One of the most important recommen-
dations of the First Five Year Plan in
respect of the manganese industry was
that.the ore should be converted into
ferro-manganese and manganese
chemicals instead of being exported in
the raw form. What happens when
manganese is exported in the raw
form is this. Manganese of low grade
is usually not quarried by the mine
operators. Only manganese of high
grade is quarried and exported at
prices which were fabulous three years
back, when America was stock-piling
for manufacture of atomic energy pur-
poses. It was not Rs. 240/- as was
pointed out by Mr. Malviya. At that
time manganese was, so to say, the
white gold in the mineral market of
the world. In this context I will refer
to a very authoritative publication. 1
am quoting from Vol. II, Part I of the
Census Report of Orissa, 1951. This
is what has been said in respect of
manganese deposits in Orissa. It has
been said that the ore bodies are
worked at present not for the extrac-
tion of the metals contained in them,
but for exporting them in raw condi-
tion. Moreover the haphazard manner
and the crude methods which charac-
terise the present-day mining in
Orissa, amount to serious loss of
national resources. The ores which
are rich in mineral contents are taken

[RAJYA SABHA]
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out while those containing lesser per-
centage of minerals are left to waste.
Tt should not be forgotten that unlike
forest and agricultural products, mine-
rals once extracted will decrease in
the total quantity of that particular
wealth and therefore as far as possi-
ble even the poorer grade of ores
should be utilised in full. This
requires technical knowledge in which
our mine-owners are so deplorably
ignorant. Unless the more enlighten-
ed type of lessees come in the future,
there will be justification in consider-~
ing the controversial issue of nationa-
lisation of at least a few key minerals
which are the assets of the nation.
Therefore, you will find that this
demand for nationalisation of manga-
nese mines is not being voiced only
by a member of the Government
Bench or by us but it has been voiced
by a competent authority which went
into this question.

The other aspect is this. You will
find, Sir—it pains me to say that some
of the State Governments do not fol-
low any ethical standard or normal
practice in granting these leases. They
make a commerce out of it for their
own election funds. The mine-owners
also earn huge profits and in the bar-
gain a great national asset goes to
waste,

In this context I will quote from the
reply of the Orissa Chief Minister
given on the floor of the Orissa Legis-
lative Assembly when he was asked to
indicate the royalty that the Govern-
ment was charging on manganese and
the profit that the mine-owner was
getting out of it. The Chief Minister
was reported to have said that the
Government was geiting eight annas
per ton in the shape of royalty where-
as the mine-owners made a profit
between Rs, 48/- to Rs. 186/-, accord-
ing to the percentage of the manganese
content. So my plea is this: here is a
great national asset and neither the
Government stands to gain anything,
nor the people gain anything because,
as has been very ably pointed out by
the mover of this Resolution, the
labourers in this particular industry
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practically get less than nothing while
the profit of the mine-owner varies
from Rs. 48/- to Rs. 186/-.

Now, if we look at the Indian man-
ganese industry we find that the Tatas
consume only an insignificant percent-
age of the total manganese quarried
in the various manganese mines of
India for their own steel making pro-
cess. The rest is usually exported to
countries outside.

Now, in doing so, the mine-owners
have left out the lower grade minerals.
They do not take to any beneficiation
process. They do not take to the
manufacture of ferro-manganese, but
they export it in the raw form It
should be remembered that it is not
like forest wealth, that if the trees are
cut and logs are exported, then ten
years after there will again be more
trees to export. It is not like that.
Once it is quarried, once it is exported,
it is denuded for ever. Now, the limit-
ed issue to be examined by the Gov-
ernment is: is there any justification
to allow this kind of exploitation of
a great national asset for a song? I
am quite well aware of what the hon.
Minister might say: “if we go to
nationalise we shall have to pay, the
State Governments will have to pay
a quantum of compensation which
their exchequers might not permit.”
But, Sir, I will say that the chief
architect of the amendment of article
31 of the Constitution, the Prime Min-
ister of India, is also the Minister for

Natural Resources and Scientific
Research,
Surr RATANLAL  KISHORILAL

MALVIYA: Compensation will be
very little in this case.

SER1 S. MAHANTY: I am coming
to it. That is number one. Therelore,
now I am sure the chief architect of
that amendment will never hesitate to
nationalise the manganese industry.
Then, in the second place there will
be the quantum of compensation. Of
course, it shall have to be left to the
legislatures and if the legislatures are
ever asked to fix a quantum of com-
pensation for the manganese mines,
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well, speaking for myself, I will say
that there is no reason whatsoever

why manganese mine-owners should
claim any compensation. They have
not invested a single pie. By a crude

method they have quarried all these
mines, this huge national wealth, and
they have minted all their millions.
Therefore, there is no reason whatso-
ever—either politically, or ethically, or
even econdmically why the manganese
mine-owners will claim any compen-
sation. Therefore, I do not see any
merit in the contention that we cannot
nationalise this industry because it
might entail upon us payment of com-
pensation which the State Govern-
ments might not give.

Then, the second reason is that the
Five Year Plan, a major policy state-
ment; made certain recommendations
about the mining industry. I have
pointed out earlier one of the import-
ant recommendations in the earlier
part of my speech. These are the three
specific recommendations which were
made by the Planning Commission in
respect of the manganese industry. In
the first place, the Commission recom-
mended that, as no reliable estimates
are available of reserves of manganese
ore, an investigation should be carried
out of the deposits in Madhya Pradesh
and of certain deposits in Orissa,
Bombay, Mysore and Madras. Second-
ly, the ores should be converted
into ferro-manganese and manganese
chemicals for export purposes instead
of being exported in the raw form.
Thirdly, investigations regarding the
beneficiation of low grade ore or for
the recovery of manganese ore to the
utmost should be undertaken, Mea-
sures should also be taken to control
and eliminate the wastage of ore in
mining. I am sure when the hon.
Minister gets up to reply, he will also
confess that the Government has done
precious little in the matter. I am not
suggesting thereby that the blame
rests at the door of my friend Mr.
Malaviya—not the mover, but the hon,
Minister—because primarily it is the
responsibility of the State Govern-
ments, because mining is in the Con-
current List. The Central Government
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is there to indicate broad lines of
principle. It is for the State Govern-
ments to implement it. I am well
aware of the anxiety of the Ministry
of Natural Resources to improve these
matters; but the company that the
hon. Minister keeps at the State level,
1 think he has grown despondent of
it—in a much intenser form than our-
selves. Now, therefore, we are left
with the conclusion that so long as it
is in the hands of the private operators
and so long as the mine-owners have
considerable sums to pay to the Con-
gress election funds, there is no hope
of improvement in this particular
field of mining.

surt H. P. SAKSENA (Uttar Pra-
desh): What a nice relevance!

Surt S. MAHANTY: Whenever it is
hot for Mr. Saksena it is always irre-
ievant. Earlier I said how the politi-
cal party in power is making a com-

merce of it, * * ¥

Mgr. DEPUTY CHAIRMAN: I will
have to rule out all those imputations.
Those imputations against the Orissa
Government will be expunged.

Surr S. MAHANTY: Sir, it is my
painful duty 1o walk out of this
Chamber and I will also request my
hon. friends to leave this Chamber......

Mg. DEPUTY CHAIRMAN: You can
state facts here, but not make imputa-
tions or insinuations against any Gov-
ernment whose spokesman is not here.

Surt S. MAHANTY: Mr. Deputy
Chairman, if you are going to convert
this into a school, I am not going to

Ma. DEPUTY CHAIRMAN: Please
do not make such imputations.

(At this stage Shri 5. Mahanty lefi
the House.)

st Fo wr Qg STty R, T
ﬁhﬂﬁiaﬁﬁﬁ“mﬁ?‘ww
ey wEe wt adtyw @ qie WA

*Expunged as ordered by the Chair.
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wiroge, TEEed, and, 99 4% &t
AAAET AT GON 1 AW g q8
¢ P& oo o m agy qEad adt &
o YT HT AR A TEA § )
T WEE # AT qvg F1 A g cgal
g dar fe a8 wdd & w tew e
Figdeer Mz I AW @Ed FEAT T,
F@ qeg & HE @7 digger W 9T
My @ @ to v & @ 99 agw
Peteese aivee @ o oo gewr & 1 A
a7 Wit omEER W ageiw
@ fag v &, d@iwe g9 @ fag

EE

"7 Pt @ T ® o Wt & AW
diw g8t @ dww gt & STty
R, T awalw & @ FEA g § T
Tw geimaE o A gt & a9 §@
T% FigTee AT & 10 §EE g &
ol I aF TaAAe @ T8 dFwT A8t &
I, IS ORI S O g &, qgw
IFEE IF g1 “wd Al 9F 9 HW
Taen 1 g% wE a7 €, w9 gwd o
wer P& “gEet Pewrr A T ot diWe @
#iw 2 Pae o @ WA A g aw s
Paar ot Sowt wEanh dw # I

0T Y

o ug ot W 7T v OF T ave @ O
HIgFet & W GUT WA B WG T
g oz & | g W A enfeare o,
It Maeree #re ol dwae” S & ahr
aren de wed @ o @ W &) oA
F WEEER dTAE Al & artHe A
Feor 7 ge o & At e a8 e §
% Juat 0% |9 @9 @ Tag AT swE
I oger & @ wEwt ;e 3T 9T
aawor it #ied @ fag feadt g
Trien gadt gl g awt | 78 g'ar § Pw

|
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T AT EAT AR, TR D, B 19
TA TR FON qTNl & ol gEade @ 98
T FeER #1 ol e AR g e sEE
aagdt &t A godt e & Figaer
# e @ A 34 ¥ Sy
¥\ o e a9 AW A F oW e
Wt 37 ARE @ FigTr § 3 @ o e
F A o wAEAt @ A W & q
TH gEeY W 9gT %3 FEAT WA W
e 3@ @wa A T 99 AWt &t AL
T P T A F FE T §
oy o, # a7 amn W & % S @
dia Tordt, wer wdyr & o Tordd anle Tage
# 5 tud 6 & w8l s, A%,
He, AW, TEET A A7F AFR
3 Preeew TR I &1 g R Teat @
o avg @ Tentvey #isE &) da Fga
R ¢ T aw TR @ agw A fodt &
TEE T9 qWE F O &, qr & ot
& i W Aaedt &1 g a6t @
ante arzw #1 ot grera 33 T & a2
g s Testedme o FA A a7 awe
# 7t ghft afes g sow @t ww d Tw
I & 7 Tod, wer wdw & A T,
glermrgy & wiw foa et fagr &1 o=
P, & @ Pramw « e g g, enw
3T T BT AT BICEE FT AT T T
s oAt @ dw wleAga g g s o
fee g7 9% & doet oelataee oiewr
T P s fwad P oar twow B
TRl W gD | R TH TR B A AW
A o At T T e iy T
79 @gw giear o fearg &t & ofv
aogd & ool Tyeed & daw o
SRl

Surr H. C. DASAPPA (Mysore):
Mr. Deputy Chairman, I wish to say
a few words on this Resolution, both

on the merits as well as on the scope
of the Resolution.

First of all, Sir, I am not quite clear
about the intentions of the mover and
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his supporters as to whom they would
expect to take over this industry.
Should it be the Central Government
or the State Government? That is an
issue which unfortunately is not clari-
fied by this Resolution. Generally
speaking, when hon. Members talk of
nationalisation, we take it that they
mean that the Central Government
should take over the industries con-
cerned. With regard to this particular
industry, my fear is that that may not
be possible unless all the State Gov-
ernments agree to it.

Sir, I may say that I have svme
knowledge about the industry in the
sense that I have seen some of the
mines in the Mysore State. And I
have also this knowledge that there
is a school of thought in certain States
in favour of the States taking over
the manganese industry. And there-
fore there is this doubt created in my
mind as to the intentions of the mover
of this Resolution as to whether he
would desire this industry to be taken
over by the State, and made a State
concern—in the respective States—or
whether he would like the Centre to
take over the entire manganese indus-
try, or whether he would like a third
procedure to be adopted, i.e., the
Centre as well as the States jointly
taking over this enterprise, as indeed
it has been done in the case of certain
industries. So, until and unless we
have a very clear picture of the Plan,
it becomes very difficult for us to
support this Resolution as it stands.

The second point that I wish to deal
with is the larger question of nation-
alisation. If this industry or any other
industry is located in certain specified
areas, then the problem is easier of
solution, but so far as the manganese
industry is concerned, it is spread over
the whole land, and even in particular
States it is not located in any parti-
cular place. It practically envelopes
the whole State, and the quality of the
ore differs from State to State and
from one part of the State to another
part of the same State. The labour
force employed is very large. I am
entirely in agreement with the hon.
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the mover of this Resolution about the
conditions of labour in most of the
places where this industry is thriving.
1 know that the industry has passed
through very fine days, very flourishing
days, and the people who had control
of this industry made fairly good
fortunes, but I cannot say that the
industry is thriving now as well as it
used to before. For all these reasons,
it becomes very difficult for the Gov-
ernment, either at the Centre or in the
States, to take over this industry. For
the moment I am not thinking of the
financial commitments that the Gov-
ernment will have to meet if it ever
launches on this scheme of nationalisa-
tion. But here I would like you to
permit me to refer to the general
principle. There are so many indus-
tries which are yet to be developed in
the land. I suppose I need not enu-
merate them. We are dependent
largely on imports for even our ordi-
nary requirements in various direc-
tions. I may perhaps refer here to the
raw film industry, of which India is
the second biggest consumer in the
world. Why should we send out of
the country crores of rupees for im-
porting raw films? Apart from such
big industries, even in connection with
a mining industry like this, I think it
means—I have not got the figures;
possibly the Government will have the
figures—that we have got to sink
quite a large bit of money. I would
like this House to consider whether
we should now invest what little
resources we have on an existing indus.
try and take it over or should try to
start with those resources new indus-
tries which are vital for the industrial
development of our counfry. After
all, our resources are not inexhausti-
ble or unlimited. When this is the
position, whether we should divert our
funds to the taking over of any existing
concern is a matter of policy. It is
my view-—and this is not the first time
I am expressing this view—that it
would be very unwise on our part to
invest such funds as are at our
dEposal on an industry which other
people are looking after and probably
looking after better. This is a funda-
mental question of policy on which I
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hold slightly different views from tnose
of some of my hon, friendas. Apart
from this, my point is whether we
could do this so successfully as those
who are now engaged in it.

Dr. SurimaT SEETA PARMA-
NAND (Madhya Pradesh): Why not?

Surr H. C. DASAPPA: I am going
to answer that question, I am not
referring merely to the question of
personnel. I think it is fairly well
accepted by now that, when we take
up a large industry like this, it is very
difficult for us to find adequate per-
sonnel to look after it, to administer
it and to run it. Even for all the
industries already nationalised, the
usual complaint is that we have not
got the right personnel, and now when
all our resources are being directed
towards securing and training of pro-
per personnel for our existing indus-
tries, is it possible for us to get pro-
per personnel for taking over the
entire charge of this huge manganese
industry? Whether we can manage it
with greater efficiency is a debatable
point, because I have had it on the
floor of this House and of many a
legislature in the country that some
of the Government-managed indus-
tries are not being run as efficiently
as the privately-owned industries, and
that, while the privately-owned indus -
tries are making profits, the Goverr-
ment-owned industries are not making
similar profits. The privately-owned
industries have got so many handicaps
such as the obtaining of licences, pay-
ment of income-tax and so on, and
vet they make profits, whereas the
Government-owned industries do nct
have any of these handicaps and yet
they do not make any profits. If :t
is a question of our taking over any
industry in the national interests
whether we make profits or not, then
we ought to do it. I have no doubt in
my mind that we should take over
those industries where the paramount
interests of the country are involveq,
but in this case it is very difficult for
us to say such a situation has arisen.

Another aspect is that labour is not
being treated fairly.
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I entirely agree with the hon. the
mover and the other friends that the
labour in this mining industry, as in
some of the other industries, is not
being treated properly. What is the
solution in such a case? Am I to take
it that it should be taken as a general
rule that wherever the labour is not
being treated properly, the Govern-
ment should take over the industry?
I don’'t think anybody ventures on
such an astounding proposition. That
is a good argument for initiating
measures to improve the conditions of
labour. Take, for instance, the very
familiar plantation labour. We are
fairly well aware of the conditions of
the plantation labour. I have seen it
myself that in years gone by they
used to be wretched; they used to be
very bad. But now with the various
pieces of labour legislation and other
measures which the Government have
taken, I can say that there has been
perceptible progress and improvement
in the condition of the plantation
labour. I don’t say this is so in every
place but I have seen Coorg and
Mysore—and I speak from knowledge
of these two places—and there it is
vastly improved. I think the planta-
tion labour is as good and is looked
after as well as any other labour that
we can think of in the country.
Therefore, the proper remedy for this
admitted disease is to improve the
conditions of the mining labour and it
is very easy to do it in the present
times because of the better means of
communication that we have. I know
some of these manganese mines were
located in very inaccessible places and
it was difficult for people even to go
and properly inspect them but now,
with all these added facilities that we
have got, it is quite easy for us to
introduce good living conditions and
provide them all the amenities which
are required for the labour. There-
fore, I personally feel that the time
has not yet arrived when we should
ask either the Union Government or
the State Governments to take over
the industry.

Dr. SurimaTi SEETA PARMA-
NAND: When will it arrive?
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Surr H. C. DASAPPA: As the
Special Marriage Act has arrived and
the Hindu Marriage Act has arrived
after so many years. We are prepared
to make provision for divorce, we can
make provisions for union also. Here
for the moment we are a little divorc-
ed and we shall establish the union
when we attain majority.

So I think it would be wrong for
us unnecessarily to divert our energies
and resources towards a project like
this and it would be very difficult for
the Government to manage the same.
I cannot speak for the State Govern-
ments. I am only referring to the
Union Government with which we are
concerned today. My fear is that
whatever the State Governments may
be thinking of—mnot that we should
discourage them from taking over the
industry if they so choose—as the
Union Government is at present
today, I am afraid it would not be a
good thing, it would not be in the
best interests of the industry for the
Union Government to take over the
entire manganese industry.

There is one more point and I have
done. That is about the criticism
levelled against some of these manga-
nese industrialists who had behaved
in the past regarding exports. I have
also heard a number of complaints
that while the sample showed that the
ore contained a certain percentage of
manganese, the despatches did not
come up to the standard, and there
was a lowering of the standard. I
entirely agree with the hon. the
mover that this is a thing which does
no credit to the industrialists and it
does also harm the prestige of this
country. There is no doubt about it
and therefore there are other ways of
securing this end. Take the question
of cloth or of carpets and druggets
and other industries. It is possible for
us to secure the quality and see that
no sub-standard goods are exported
from this country and therefore 1
think that again is another argument
for us to press upon the Government
to see that all the manganese that is
exported is up to the specification that
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is guaranteed to the purchasers at the
other end. I hope that the hon. Min-
ister will kindly apply his mind to
this and evclve a certain machinery
or scheme to ensure that nobody
exports any sub-standard manganese
outside the country.

Dr. Sarimarr SEETA PARMA-
NAND: Mr. Deputy Chairman, I rise
to support this Resolution for two or
three reasons. I am whole-heartedly
for nationalising the manganese mines,
For, a beginning has to be made some-
where and this industry at present
seems to be more suitable because the
margin of profit there being a litlle
higher, even if the Government in its
first experiment incurs some loss or
does not make very high profits, it
will be able to equalise both sides of
the budget. Sir, I would like to sup-
port this Resolution especially because
it will ke an opportunity for the
Government to show to the other min-
ing industries as to how and in what
way the labour should be treated and
what suitable conditions should be
created for the labour. Example is
always better than precept and for
that reason, if the Government began
with this industry, then Government,
which should have begun with the
coal industry according to its indus-
trial policy, will be able to take that
up. I don’t agree with the speaker
who preceded me when he said that
there would be difficulty in getting the
finance and that Government, with the
limited finance it has available for
starting other industries, should not
commit itself by taking up this ven-
ture. When the Government is going
to start various Industrial Corpora-
tions, Finance Corporations, Develop-
ment Corporations and all kinds of
Corporations to finance small scale
industries, is it possible that the Gov-
ernment would find any difficulty in
getting finance for this particular
industry? Now that the Constitution
(Fourth Amendment) Bill will soon
become law, what little difficulty there
would have been in this respect would,
I think, be cleared and this is just the
time when Government could make
up its mind in this respect.
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Secondly, as has been already point-
ad out, this industry is mainly in the
hands of foreigners and it is neces-
sary that they should be given some
time to wind up and the Government
could ask them to withdraw their
capital on a sliding basis or according
to terms as it thinks best. With
regard to States' interests coming in
conflict with the Union Government’s
interests if it is nationalised, I think
the speaker who preceded me has
himself given a reply that the Gov-
ernment, as in some other industries,
e.g., the newspaper industry, could go
into partnership with the State Gov-
ernments and even then it could be
called nationalisation of the industry
because the State Government and the
Union Government need not be ccn-
sidered as two distinct entities and
need not be classed in the same class
as private individuals. From that
point of view, I think it is necessary
to make a beginning in nationalisation
with this manganese industry.

Nationalisation of

Then the other point that has been
touched is about the way in which the
marketing of this particular produce
is.carried on and in which it Yas
brought discredit to the country. I
happened to speak when I was out of
the country a few months ago to some
of our Indian merchants and they
mentioned about our trade relations
abroad and when we were discussing
with other friends, they mentioned
particularly this manganese industry
and said that the people would not
have any dealings with our Indian
merchants for manganese because the
tins supplied would contain pure man-
ganese sheets at the top and inside was
all powder! So it was not only that
these agents lose their customers over
this particular item but they were dis-
trusted with regard to other items
also. As this is a commodity which
is mainly required and bought by
people abroad, it is very necessary to
keep a high standard through Govern-
ment agency. Rather than supervise
these sales by private agencies, it
would be much better and easier if
this industry were to belong to Gov-
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ernment and Government sold the
product.

There 1s another factor. When the

prices were very high, some of the
sma'l manganese mine-owners who
did not have contacts abroad would
enter into agreements with some inter-
mediate countries who purchased the
manganese at a bprice which was
uneconomic to this country, kept it in
their own countries and acted as inter-
mediaries and later on sold it at a
high profit. If on the other hand, the
industry had belonged to the Govern-
ment, this situation would not have
arisen and the entire profit would have
gone to the Government coffers as
Government could have waited till
the market was favourable,

Sir, I do not want to go into all
those points that have been already
covered by other hon. Members. I
would only say that from all these
points of view, particularly from the
point of setting an example of good
and improved working of these mines,
it is very necessary that Government
should begin with the nationalisation
of this industry.

One last point, not particularly with
reference to the nationalisation of this
industry, but with regard to the min-
ing industry in general. I think it is
necessary that Government should
follow a uniform policy with regard
to the giving of prospecting licences
and final working licences, either
through the Union Government or the
State Government. What happens at

present is that in respect of
certain minerals, the final autho-
rity is left with the State Gov-
ernment or it is done with

the recommendation of the State
Government. The result of this dual
control is confusion sometimes, due to
lack of correct information at the top.
And sometimes it takes months, if not
years to get correct information, such
as the situation and areas of leases,
etc. And sometimes it is not discover-
ed that permission had been given for
an area much in excess of the area
that is permitted under the rules
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Tue MINISTER ror NATURAL
{ESOURCES (Surr K. D. MALAVIYA):
Ar. Deputy Chairman, I am thankful
o my hon, friend Shri Malviya for
iaving raised this important question
f manganese, although any reference
»n the context of this nationalisation
juestion is not a very happy one
under the present circumstances. I
o0 not want to make any political
speech, because as I have understood
the speeches of hon. Members and the
policy of the Government, there is no
difference on this question of nation-
alisation of industries in a general
way. It is a question of viewing the
whole matter in the background of
our objectives, both immediate and
far-reaching. In this connection, I
would very briefly like to remind the
House of the 1948 Resolution of our
Industrial Policy. I will only quote
the very relevant sentences from that
Resolution, in order to remind the
House of the background on which
we have been functioning so far as
our industries, especially the mining
industry, are concerned. The Resolu-
tion says:

“In the present state of the
nation’s economy, when the mass of
the people are below the subsistence
tevel, the emphasis should be on the
expansion of production, both agri-
cultural and industrial, and in parti-
cular on the production of capital
equipment goods satisfying the basic
needs of the people and of commo-
dities the export of which will
increase the earning of foreign
exchange. There can be no doubt that
the State must play a progressively
active role in the development of
imduetries; but the ability to achieve
the main objectives should deter-
mine the extent of the State’s res-
ponsibility and the limits of private
enterprise. Under present condi-
tions, the mechanism and the re-
sources of the State may not permit
it to function forthwith in industries
as widely as may be desirable.”

That is the background which I
wanted to remind the House of. There
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is no question of difference on thre
various points raised whether it be the
welfare of labour or the satisfactory
standard of wages to the labour or
any of the other points. I concede
that if all the industries, whether it
be the mining industry or the others,
are handled by the Government on a
State-control basis, the conditions,
bota of the wages and the welfare of
labour, would certainly improve in the
way that we all aspire for. That is
the goal and I have no doubt that we
are approaching that goal and as our
policy with regard to the socialistic
pattern of society materialises more
concretely, we are likely to give effect
to that policy in a more satisfactory
manner. '

Sir, there are certain points which
I just want to submit to the House in
connection with the speeches made by
hon. friends here. I will start with
the last speech and I will only briefly
refer to it, giving specific answers to
the points raised.

My hon. friend Dr. Seeta Parma-
nand raised the question of foreign
concerns and of asking them to go in
a specified time. I may remind the
House here that we have already
carved out a policy in this connection.
The rules which have been framed
according to that policy are that no
permission for prospecting or licens-
ing for mining will be given to any
foreign concern in future, if Indian
talent is available-——both capital and the
talent, I mean technical talent—in this
country. If they are available in this
country, we do not want to encourage
foreign concerns unnecessarily to
come here to handle these industries.

Dr. SariMATI SEETA PARMA-
NAND: What is the definition of a
foreign concern?

Surt K. D. MALAVIYA: Well, for-
eign concerns are those concerns which
are not incorporated in our country.
That is the most important thing for
us to bear in mind. If my hon. friend
considers that any man who is from
outside, who has not been born in this
country, necessarily should not be con-
nected with any concern or company
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which we support, I
agree with her.

would not

Dr. SzrimaTi SEETA PARMA-
NAND: It is all right, but what about
the capital?

Surt K. D. MALAVIYA: I would
not agree with her. There may be
stray cases of foreigners and if they
want to join certainly we should not
put a ban on such foreigners or on
foreign capital coming into the pool
of Indian capital and on foreigners
coming into the pocl of Indian com-
panies., Anyway, that is not very
relevant here,

I entirely agree with her about the
general policy and, as I have said, our
policy is not to encourage foreign
companies or foreign people to handle
such industries where we can conve-
niently do so. And so far as foreign
concerns which are already doing
mining in manganese or, for the
matter of that, in other ores, are con-
cerned, if it is a legacy from the past,
then of course, we have to be cautious
in carving out a policy. We have got
to wait if they are here as a result
B an agreement which we consider
fairly legitimate and not different
from or against the interests of the
country. We do not want to create
an impression that foreigners are not
wanted here to help us. As the
House is fully aware, it is the policy
of the Government to invite foreign
help, both with regard to capital and
technical knowledge, to expand cur
production. The object is also to up-
grade our technical knowledge. The
object is to multiply industries, all
those industries that we can develop
with the help of the raw materials
avallable here. So long as we keep
those objectives before us and are on
that path, we should not go right or
left and get lost in just attempting to
stick to slogan—ideals, although, as
{ said, the ideal of nationalisation has
already been accepted by us and we
are progressively attempting to march
towards it.

Mr. Dasappa very relevantly
raised the question of the export of
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undesirable quality of manganese and
ui sub-standard ores in the name of
standard ores. It is right, Sir, that a
nusuoer of cases have been brought to
our wuotice and some complaints also
agve peep made from time to time.

I learn that we are taking all
reasonable steps. It is really deplorable
that some of our export traders have
not been as careful as they ought to
have been in this respect. I only hope
that things will improve.

1 am sorry Mr. Mahanty has left the
House; he was rather excited. There
was not much ground for his having
to leave the House, but 1 shall refer to
certain points which have been raised
by him., He has referred to the
recommendations of the Planning Com-
mission with regard to the survey and
prospecting of manganese ore in the
country and the production of ferro-
manganese and the beneficiation of
manganese ore. All these three points
are very important and relevant to the
manganese industry. So far as the
surveiy and detailed prospecting of
manganese ore is concerned, we have
progressively handled this problem.
The detailed survefy of the manganese
ore of the central' part of our coun-
try has more or less been completed
e«nd the ores have now been discover-
ed more and more. We hope that as
the first Five Year Planends and the
second begins, we will have sufficient-
ly covered this routine survey and
prospecting of manganese ore.
Already, we possess a lot of information
in this connection and we have not
lagged behind in our programme. In
regard to ferro-manganese I would
like to proceed in this matter rather
cautiously. Excessive conversion of
manganese into” ferro-manganese has
many aspects to be considered. There
are other countries also which produce
manganese. We do not hold the
monopoly in manganese any longer.
If we instal very huge plants for
ferro-manganese and adopt a policy of
producing ‘a lot of ferro-manganese,
the question of disposal of that ferro-
manganese will arise. We must not
forget that ferro-manganese osn be
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more conveniently and more economi-
cally produced by more industrially
advanced countries. If we decide
upon a policy of installing huge plants
for the manufacture of ferro-manga-
nese, then perhaps we may face diffi-
culties in the disposal of the ferro-
manganese produced in our country.
Therefore, we have to go cautiously
about this matter. Government in the
Commerce and Industry Ministry is
actively considering what quantity of
ferro-manganese we can and should
manufacture in this country. We are
not sleeping on this matter.

With regard to beneficiation, we
have done a good amount of work.
Beneficiation, as the House is aware,
is just upgrading or improving low
grade manganese ore which is dumped
tfoday at tbe mouth of the mines in
the process of selecting better quality
of manganese ore for exporf. Best
quality of manganese ore is one which
contains 48 per cent and above of
manganese dioxide. This is consider-
ed to be first class quality manganese
ore. In the process of mining, all
sorts of manganese is mined which
may be 48 per cent, 45 per cent, 40
per cent, 38 per cent and so on. The
betfer quality manganese ore is
exported as it bas had a ready market
so far. The low grade manganese ore
is not exported as it has not got a
'ready market. Therefore, the prob-
lem before us is to upgrade that
wuality by washing or by separation
of unwanted things in it, by magnetic
separation or by other processes.
¥ach sample of manganese ore has got
to be tested from the point of view
o’ the specific type of plant which
will be required to beneficiate that.
‘We have covered a4good amount of
work in this connection. Each mining
fleld has got to send a sample and
that has to be categorised separately
from the point of view of the specific
plant which will deal with that. We
have covered muchof that program-
me, One or two beneficiation plants
have already been put up in Madhya
Pradesh. I forget the name of the
place: 1 was trying to recollect but
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I could not get it. One or two more
plants are to be set up soon and we
have a plan to organise the smaller
manganese mine-owners and to supply
them with beneficiation plant at nomi-
nal charges to help them in upgrading
their manganese ore. This is the way
in which we propose to help the small
mine-owners and that will also be the
way to control and regulate the deve-
lopment of their manganese mines,

It is not right to say that the man-
ganese industry or its export is being
controlled by foreigners. No, we con-
trol it. We enforce certain rules
which cannot be contravened. We
have lately revised those rules with a
view to bringing each mine-owner to
follow certain pattern of procedure.
They have got to keep a trained man
to see how it is run, how much has to
be left, how much has to be improved
and what is to be done and what is
not to be done in the whole process
of mining. It is wrong therefore to
say that we do not control the manga~
nese industry; we are completely con-
trolling it save investing our own
money or labelling it with the words
“State control” so far as investment
of money or control of labour is con-
cerned.

With regard to the profits made by
the export of manganese ore there is
a little misunderstanding, Usually the
export of manganese ore brings good
profit to the trader, but the present
prices of manganese ore are not as
quoted by my hon. friend Mr. Malaviya
who gave a lot of information on this
and made valuable suggestions. The
cost of high-grade manganese ore
which contains 48 per cent and above
is between Rs. 125 and Rs. 135 per
ton today. It has slightly increased;
there was a period of bad depression
for our trade a few months back
when, as the House is aware, we
removed the export duty. This gave
an impetus to our export trade. The
reason for the falling down of our
export was that manganese from
Brazil, Africa and the U.S.8R. came
into the market, and, therefore, prices
fell on account of a lot of ore in the
market. We do not now hold any



Nationalisation of

4907

monopoly of manganese ore. Ore of
42 per cent and below sells at between
Rs. 90 and Rs. 105 per ton; 38 per cent
and lower fetches a price of Rs. §0 to
Rs. 60 per ton. The profit margin has
very much come down. The railway
freight, export duty, the sales tax and
the transport charges all take a big
chunk out of this.

With regard to improved methods of
mining, I entirely agreed with Mr.
Mahanty when he raise this point.
It is certainly causing some anxiety to
us, but, a3 I have said, we have intro-
duced certain rules and regulations
which will. compel all mine-owners

now to improve their methods of

mining.

[Tue Vice-CHAIRMAN (Smrz K. S.
HEegDE in the Chair.]

We must see that the process of

improved control of mining results in
the least amount of low grade manga-
nese ore being left unireated. What-
ever low grade manganese is there has
to be improved after a few yearg of
collectéon.

As 1 said, our policy is towards
nationalising our basic resources,
firstly because they are a valuable

asset; we must conserve them; we must
have a regulated policy to exploit
them. Secondly-——and I concede this
point that it we want to uplift the
condition of our labour, both from the
point of view of their welfare and
wages, if we want to standardize the
conditions in mines and it we want to
expand production—the best method
is to nationalise the indusiry. We are
going towards that goal, but to say
that priority ought to be given to
manganese ore now, under the present
circumstances, is perhaps not a very
proper thing to do. We have got many
more important things to nationalise
today. For instance, there is the oil
exploration and exploitation which
will require perhaps hundreds of
crores of rupees. Then there is the
synthetic petrol project which may
require a hundred crores of rupees.
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Then, there is the question of gene-
ration of power, the question of utilis-
ing the phenomena of nuclear fission
for producing atomic energy. Then,
there is the fertilizer industry and so
many basic industries, for example,
the tools industry, which will lead to
the multiplication and expansion of
our industries. The policy of the
Government is to tackle at first on a
nationa! basis such industries which
will themselves produce and also mul-
tiply other industries. We want to
start from the beginning and not start
from the end. Exploitation of the
manganese ore industry is not of such
importance that we should employ all
our energy, invest our money and
incidentally also pay big compensa-
tion. 1 agree that there may not be
large compensation, but to run all
these mines will mean a colossal
amount of money. On the background
of a policy of mixed economy we have
also to create conditions for a good
number of industries to remain with
tae private sector to develop. Now if
you go on taking over just because
of sentiment, industries which are not
likely to give effect to our true policy
of nationalisation and thereby create
unnecessary flutter and confusion in
the minds of people, it will not be a
wise policy. Therefore, Sir, I feel that
this Resolution on nationalisation of
manganese industry should be with-
drawn by my hon. friend, egpecially
on the background of what 1 have
submitted here. This can be postpon-
ed for some future date when it will
be convenient for us to consider and

act according to the wishes of the
House.
Sgrt RATANLAL KISHORILAL

MALVIYA: I am grateful to the hon.
Minister for throwing light on the
subject, which is the subject of the
day. I am gratified on many of the
points, but I am not convinced yet on
some very important points., One of
the points which I had raised was
with regard to the small mine-owners
who bad neither capital with them,
who had neither resources

Surr K. D. MALAVIYA: I am sorry
1 forgot to mention one point. I invite
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my hon. friend to give to the Govern-~
ment any suggestion by which these
small mine owners can be organised
in such a way that they can improve
their lot. I myself made an attempt
and requested them to organise them-
selves with a view to getting legiti~
mate help from the Government, but
the difficulty is that all these small
mine-owners would not agree to com-
bine themselves. If my hon. friend
can persuade them to agree to any
reasonable proposal, I am willing to
co-operate with them to improve the
lot of small miners.

Surt RATANLAL KISHORILAIL
MALVIYA: I am very thankful to the
hon. Minister for the suggestion, but
I may also tell him that because I am
working among the labour and they
do not look upon the labour and the
labour workers with favour—neither
do they want to take them into confi-
dence—it is very difficult for a man
like me to persuade the employers or
the mine-owners to accede to such a
request. It is only the Government
which cap, by persuasion or by enact-
ment, compel them to form a sort of
a united Wedy or a corporation where
they may work together. My object
in bringing this Resolution was to
show that the conditions in the indus-
try under which the labour is working
are deplorable indeed despite so many
attempts which have been made by
the organisations, the workers and the
Government. Government has done
its level best. I am gratified at the
attempts which the Government have
made in improving the conditions of
the workers. The regional labour
commissioner, the conciliation officers,
they are there and they are doing
their level best. But still much has
got to be done, and at least with these
small mine-owners it is very difficult
to deal. There is no alternative with
us except to request the Government
to bring them round, to compel them
to form their own corporation or cor-
porate bodies, several corporate bodies
in different areas and work together,
and they must be compelled to take a
Government representative in that

[RAJYA SABHA]
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body and one or two labour repre-
sentatives. Then I think the conditions
may improve and the evil day may
be postponed for some time. We have
now started working with the imme-
diate objective of a socialistic pattern
of society and we cannot postpone the
improvement of the workers’ condi-
tions and they have got to be improv-
ed. It cannot be delayed any more.
In other fields the conditions are much
improved, put in this particular indus-
try 1 am sorry things remain as they
were five or seven years back. The
assurance is there and I am gratified
at the assurance, but I will make this
request to the hon. Minister that he
will—of course I have said that I am
unable to persuade the employers—
persuade the mine-owners to form
themselves into a corporate body. 1
will request the hon, Minister to make
another attempt to bring them round
to make a sort of a corporation with
labour and Government representa-
tives in it because the Government has
got to look to the safety of the pro-
perty and the labour representatives
are entitled to it as they have got their
interest in the industry. So I will
request tne hon. Minister to kegep this
in view and take up the malter ag
early as possible and call a meeting
of the representatives of the industry
and labour—of course, Government
will be there—and find a way out of
this muddle. Nationalisation of this
industry is not difficult. I am convinc-
ed that the capital investment is not
large,

Surt K. D. MALAVIYA: Capital is
not the only problem. The other
headaches are there.

Surt RATANLAL KISHORILAL
MALVIYA: So far as the foreign con-
cerns are concerned I am willing te
agree to the suggestions which have
been made by the hon. Minister. So
far as others are concerned, nation-
a'isation seems to be the only remedy
for the ills which have crept into the
industry.

Sir, I do not want to go into the
details, as I want to give some chance
to the other Resolutions to be moved
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and considered. And therefore, I
raquest the hon, Minister kindly to call
a conference or a meeting, or to set
up a sort of a committee to enquire
inte the conditions obtaining in this
industry and remove the difficulties
facing the labourers. I hope that the
hon. Minister will certainly find out
some way to improve this industry and
to improve the labour conditions, and
ultimately to find out a better method
for exporting our material to the for-
eign markets in an improved condition,
so that the slur which we have got in
the past from foreign countries mray
not come to us in future.

With these few words, Sir, I would
like to withdraw my Resolution.

The *Resolution was, by leave, with-
drawn.
*For text of Resolution, vide col.

4877 supra.
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Tue VICE-CHAIRMAN (Surt K. S.
Heepe): Now, there are three other
Resolutions op the agenda standing in
the names of (1) Dr. Shrimati Seeta
Parmanand, (2) Shri S. N. Mazumdar,
and (3) Shri Gopinath Singh. All the

three hon. Members are not in the
House. As such, these Resolutions
lapse.

The House stands adjourned till

11 am. on Monday, the 18th April
1955,

The House then adjourned
at forty-two minutes past
four of the clock till eleven of
the clock on Monday, the 18th
April 1955.

Editor of Debat
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